NON- REPORTABLE
I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

G VIL APPEAL NO. 14364 OF 2015
(Arising out of SLP(C)No.8253 of 2015)

H.P. CHIKKARAMA REDDY & ANR. ... APPELLANT(S)
VS.

KANTHAMMA & ORS. ... RESPONDENT( S)

JUDGMENT

ANIL R. DAVE, J.

1. Leave granted.
2. In view of the judgnment of this Court dated 16th
October, 2015 in Cvil Appeal No.7217/2013 in the case of

Prakash & Ors. Vs. Phulavati & Os., the inpugned order is

set aside and the appeal is remanded to the H gh Court for
a fresh decision on nerits in accordance with | aw

3. Parties shall appear before the Hgh Court for
further proceedi ngs on 4th January, 2016.

4. The appeal is allowed with no order as to costs.

Pendi ng application, if any, stands di sposed of.

.............. J.
[ANIL R DAVE]

.............. J.
[ ADARSH KUMAR GOEL]
New Del hi ;
11th Decenber, 2015.
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